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HOUSE OF THE PEOPLE
Thursday, 22nd May, 1952

The House met at a Quarter Past Eight
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
COMPENSATION TO DISPLACED PERSONS

*93, Giani G. S. Musafir: Will the

Minister of Rehabilitation be pleased to
state when compensation is expected to

be paid- in respect of verified claims, .

to what extent and in how many ins-
talments?

The Minister of Rehabilitation (Shri
A. P. Jain): No decision has as yet
been taken on these matters,
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[Giani G. S. Musafir: I do not want
to weary the hon. Minister, I only

want to know whether claims would
be paid or not.]
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[Shri A. P. Jain: Oh no, you can
weary me as much as you like, I
don’t mind that. As far as payment
in respect of claims is concerned a
Government notification in this regard
has been issued. I do not think
can say anything more on this sub-
ject.]

Shri Kasliwal: May 1 know when
the decision is expected to be taken?

Shri A. P. Jain: We are making
every effort to expedite it.

W e fag : fraifaa
=iyl § @ § 9w frg a<q
e qiw F gag Fraffee =afe
A @ g w1 wfafafe ==t
9 AT 4T a1 T 7

[Bg.bn Ramnarayan Singh: How was
the inquiry in connection with the
claims of displaced persons held?
Were the displaced persons and a
representative of the Government of
India present at the time of the
inquiry?]
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[Shri A. P. Jain: The inquiry is
being held here in India. = Anybody
who claims having left = any immov-
able property there, files a claim-sheet.
Then the claimants are given an
opportunity to support their claims
with documentary or oral evidence,
whereafter evaluation of the property
is made and its price fixed.]

Shri Hukam Singh; Is the Govern-
ment prepared to consider the ad-
visability of postponing the recovery
of rents for the property occupied by
displaced persons and getting it ad-
justed towards their claim for com-
pensation that might be subsequently
granted to them?

Shri A. P. Jain: I think that will be
very inequitous to the poorer type of
refugees and in particular the un-
attached women, old aad infirm per-
sons for whom I believe every
Member of this House has a large
volume of sympathy.

CLAIMS OF DISPLACED PERSONS

*94, Giani G. S. Musafir: Will the
l\vtﬁnister of Rehabilitation be pleaseqd tn
state:

(a) the total amount of claims of dis-
placed persons registered by Govern-
ment; and

(b) the amount of claims so far
verified?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) and (b). Information
cannot be supplied at this stage.
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[Giani G. S. Musafir: Will the hon.
Minister kindly state the total value
of properties left behind by Muslim
evacuees and the total value of pro-
perties left behind by Hindus and
Sikhs in West Pakistan.]
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[Shri A. P. Jain: I do not think it
is in public interest to supply the
desired information at this juncture.]

Shri N. L. Sharma: How long will
it take' for the Government to give
information to this House with regard
to the claims?

Shri A. P. Jain: When the whole

information has been collected and
some policy has been formulated.
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[Shri M. L. Dwivedi: May I ask the
hon. Minister as to what is the diffi-
culty in getting Post Office Savings
Certificates held by displaced persons
from Pakistan cashed?]

ot Qo dto ¥ : AEE, I
T A IF WS A T qreT AG
g

[Shri A. P. Jain: Sir, this is not
relevant to the question.]
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(Pandit A. R. Shastri: I want to
know what policy has been framed
in this connection. Will the hon.

Minister be kind enough to throw
light on it.]
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[Skri A. P, Jain: No policy has yet
been framed.] potiey v

BoRDER RaAIDS

*95. Shri Hukam Singh: Will the
Prime Minister be pleased to state:

(a) the number of border raids
throughout Indo-Pakistan border bet-
ween the two Punjabs during the years
1949, 1950 and 1951;





